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The Cr.P.C. (Bihar Amendment)
Bill, 1982 is pending president’s assent.
I strongly urge upon the Union Govern-
ment to straightuway refuse President’s
assznt to the Cr.P.C. (Bihar Amend-
ment) Bill, 1982 without further delay
to end the uncertain!y in the Public
mind in Bihar including the Bar and
the Bench.

(ix) Need to take steps for oil expla-
nation in West Bengal

SHRI KRISHNA CHANDRA
HALDER (Durgapur) . Sir, our coun-
try is short of petroleum products and
we are spending several thousand crores
of valuable foreign exchange every year
to import the petroleum products to
meet our demands, in spite of increase
of production in the last several years.
Previously, drilling work was donc in
Galsi, Bakultala and different places of
24 Parganas and of-shore of Bay of
Bengal to  the depth of 2,500 metres.

only.

Russian experts have said that
Calcutta and Southern  portions of
West Bengal are floting on o1l and cx-
pressed that drilling should be done up
to the depth of 5,500 metres to 6,000
metres and oil must be found positi-

vely.

To become sclf-sufficient in petro-
leum products, and to save the valu-
able foreign exchange, it is necessary
to drill up to 5,500 metres to 6,000
metres at the above mentioned places
of West Bengal and Bay of Bengal in
the national interest.

I would urge upon the Central
Government and the Petroleum Mini-
ster to announce that the necessary
steps as mentioned above, will be taken
without delay to get oil in West
Bengal and (o make the country self-
sufficient in petroleum products.

(x) Necd to fulfil the promise made
to farmers of Rajasthan canal
area regarding interest in loans
granted to them*
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(xi) N.ed for Constituting one autho-
rity for Security, safety and
efficient functioniug of air parts
in India in view of recent bomb
explosion at Madras Airport

SHRI XAVIER ARAKAL (Erpa-
kulam) : The terroristic and tragic
incident at the Madras airport and the
subsequent Calling Attention debate
in the Lok Sabha have revealed the

inadequacies, insscurity and lack of
cdordination between the  various
governmental and . non-governmen tal



